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ITEM NO.2 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

IA 173194/2018 in Writ Petition(s)(Civil) No(s). 406/2013
RE-INHUMAN CONDITIONS IN 1382 PRISONS

(REPORT OF NALSA ON STANDARD OPERATING PROCEDURE FOR UNDER-TRIAL
REVIEW COMMITTEE)

Date : 04-12-2018 This application was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA
HON'BLE MR. JUSTICE HEMANT GUPTA

Mr. Gaurav Agrawal, Adv. (A.C.)
Applicant Ms. Aparna Bhat, Adv.
For Petitioner(s) By Post

For Respondent(s) Mr. A.N.S. Nadkarni, ASG
Ms. Binu Tamta, Adv.
Mr. R. Bala, Adv.
Ms. Sushma Manchanda, Adv.
Ms. Suhasini Sen, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V. Balram Das, Adv.
Ms. Arti Sharma, Adv.
Mr. Pankaj Pandey, Adv.
Mr. Raghavendra Mohan Bajaj, Adv.

NALSA Ms. Anitha Shenoy, Adv.
Mr. Sunil Chauhan, Director, NALSA
Ms. Srishti Agnihotri, Adv.

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.
Ms. Prerna Singh, Adv.

Arunachal Pradesh Mr. Anil Shrivastav, Adv.
Mr. Rituraj Biswas, Adv.
Mr. Satyendra Kumar Srivastav, Adv.

§%ﬁﬁ%&m Mr. Shuvodeep Roy, Adv.
Reseon =1 Mr. Somnath Banerjee, Adv.
Bihar Mr. M. Shoeb Alam, Adv.

Mr. Ujjwal Singh, Adv.
Mr. Mojahid Karim Khan, Adv.
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Atul Jha, Adv.
Sandeep Jha, Adv.
Dharmendra Kumar Sinha, Adv.

Anshuman Srivastava, Adv.
S.S. Rebello, Adv.
Apoorva Bhumesh, Adv.

Hemantika Wahi, AOR
Jesal Wahi, Adv.
Puja Singh, Adv.
Vishakha, Adv.
Parul Luthra, Adv.

Vikas Mahajan, AAG
Vinod Sharma, Adv.

M. Shoeb Alam, Adv.
Ujjwal Singh, Adv.
Mojahid Karim Khan, Adv.

Tapesh Kumar Singh, AOR
Aditya Pratap Singh, Adv.

V.N. Raghupathy, AOR
Lagnesh Mishra, Adv.
Parikshit P. Angadi, Adv.

C.K. Sasi, Adv.
Nayantara Roy, Adv.

Deepa M. Kulkarni, Adv.
Anoop Kandari, Adv.

Nishant R. Katneshwarkar, Adv.

Leisangthem Roshmani Kh., Adv.

Ranjan Mukherjee, AOR
K.V. Kharlyngdoh, Adv.
Daniel Stone Lyngdoh, Adv.

K.N. Madhusoodhanan, Adv.
Nitya Madhusoodhanan, Adv.
T. G. Narayanan Nair, AOR
Rajesh Srivastava, Adv.

K. Enatoli Sema, AOR
Amit Kumar Singh, Adv.

Anindita Pujari, Adv.
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Aarti Krupa Kumar, Adv.

Jaspreet Gogia, Adv.
Mandakini Singh, Adv.

Amit Sharma, Adv.
Ankit Raj, Adv.
Indira Bhakar, Adv.
Nidhi Jaswal, Adv.
Ruchi Kohli, Adv.

Aruna Mathur, Adv.
Avneesh Arputham, Adv.
Anuradha Arputham, Adv.
Geetanjali, Adv.

M/s Arputham Aruna & Co.

Shuvodeep Roy, Adv.
Rituraj Biswas, Adv.

M. Yogesh Kanna, AOR
Sujatha Bagadhi, Adv.
Raja Rajeshwaran, Adv.

P. Venkat Reddy, Adv.
Prashant Tyagi, Adv.
M/s Venkat Palwai Law Associates

Rajan Kumar Chourasia, Adv.
Harish Pandey, Adv.

Rachana Srivastava, AOR
Monika, Adv.

Suhaan Mukerji, Adv.
Astha Sharma, Adv.

Amit Verma, Adv.
Abhishek Manchanda, Adv.
Kajal Dalal, Adv.

Dimple Nagpal, Adv.

M/s PLR Chambers

Mirnal Kanthi Mondal, Adv.
K.V. Jagdishvaran, Adv.
G. Indira, Adv.

V.G. Pragasam, AOR
S. Prabu Ramasubramanian, Adv.
S. Manuraj, Adv.

Colin Gonsalves, Sr. Adv.
Ritu Kumar, Adv.
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Mr. Satya Mitra, Adv.

Mr. T.N. Rama Rao, Adv.

Mr. Hitesh Kumar Sharma, Adv.
Mr. T. Veera Reddy, Adv.

UPON hearing the counsel the Court made the following
ORDER

Guidelines have been framed by NALSA called “The
Standard Operating Procedure for Under-Trial Review
Committees”.

These Guidelines are taken on record and the Under-
Trial Review Committees will adhere to these Guidelines.

It has been stated by NALSA, as a background Note,
that, as on 31.12.2017, the data received from different
prison authorities indicates that the holding capacity of
1250 prisons 1in India is 3.78 lakhs and the actual
inmates are about 4.19 lakhs. In other words, there is
an excess of inmates over the holding capacity. In some
prisons, overcrowding is to the extent of 150% of the
holding capacity. The overcrowding is particularly acute
in the States of Uttar Pradesh (182%), Uttarakhand
(159%), Chhattisgarh (157%) and Maharashtra (144%).

We have been given to understand that the number of
under-trial prisoners of this country constitutes more
than 67% of the prisons’ population. Urgent steps are
quite clearly and obviously necessary for the release of
under-trial prisoners, if not for the early conclusion of

their trial.
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Under these circumstances, though NALSA has
recommended for quarterly meetings to be held by the
Under-Trial Review Committees, we direct that in the
first six months of the year 2019, the Under-Trial Review
Committees will meet once in a month to review the cases
of under-trial prisoners and submit a report to the State
Legal Services Authority. The reports will then be
compiled and forwarded to NALSA.

The Guidelines be circulated to all the States/Union
Territories, Director General of Prisons in all
States/Union Territories and the State Legal Services
Authorities.

Application stands disposed of.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS ASSISTANT REGISTRAR
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